
 503.0  Election  to  Committees

 (॥)  Advisory  Council  of  the  Dethi

 Development  Authority

 THE  MINISTER  OF  URBAN  DEVEL-
 OPMENT  (SHRI  MURASOLI  MARAN):  Ibeg
 to  move:

 “That  in  pursuance  of  sub-section  (2)
 (h)  of  Section  5  of  the  Delhi  Develop-
 ment  Act,  1957,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  themselves
 to  serve  as  members  of  the  Advisory
 Council  of  the  Delhi  Development
 Authority,  for  a  term  of  four  years,
 subject  to  the  other  provisions  of  the

 said  Act.”

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section  (2)
 (h)  of  Section  5  of  the  Dethi  Develop-
 ment  Act,  1957,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  themselves
 to  serve  as  members  of  the  Advisory
 Council  of  the  Delhi  Development
 Authority,  for  a  term  of  four  years,
 subject  to  the  other  provisions  of  the
 said  Act.”

 The  motion  was  adopted

 (lil)  Employees  State  Insurance  Corpo-
 ration

 ।  Translation)

 THE  MINISTER  OF  LABOUR  AND
 WELFARE  (SHRI  RAM  VILAS  PASWAN):  |

 beg  to  move:

 “That  in  pursuance  of  Section  4(i)  of
 the  Employees’  State  Insurance  Act,
 1948,  read  with  rule  2A  of  the  Employ-
 ees’  State  Insurance  (Central)  Rules,
 1950,  the  members  of  this  House  do

 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  members
 from  among  themselves  to  serve  as
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 members  of  the  Employees’  State
 Insurance  Corporation,  subject  to  the
 other  provisions  of  the  said  Act.”

 [English]

 MR  SPEAKER:  The  question  is:

 “That  in  pursuance  of  Section  4(i)  of
 the  Employees  State  Insurance  Act,
 1948,  read  with  rule  2A  of  the  Employ-
 ees’  State  Insurance  (Central)  Rules,
 1950,  the  members  of  this  House  do

 proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  members
 from  among  themselves  to  serve  as
 members  of  the  Employees’  State
 Insurance  Corporation,  subject  to  the
 other  provisions  of  the  said  Act.”

 The  motion  was  adopted

 (iv)  Central  Silk  Board

 {  Translation]

 THE  MINISTER  OF  LABOUR  AND
 WELFARE  (SHRI  RAM  VILAS  PASWAN):
 On  behalf  of  Shri  Sharad  Yadav,  |  beg  to
 move:

 “That  in  pursuance  of  sub-section  3(c)
 of  Section  4  of  the  Central  Silk  Board

 Act,  1948,  the  members  of  this  House
 do  proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  four  members
 from  among  themselves  to  serve  as
 members  of  the  Central  Silk  Board,

 subject  to  the  other  provisions  of  the
 said  Act.”

 [English]

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section  3(c)
 of  Section  4  of  the  Central  Silk  Board

 Act,  1948,  the  members  of  this  House
 do  proceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  four  members
 from  among  themselves  to  serve  as
 members  of  the  Central  Silk  Board,


